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points have been raised with regard to the 
powers between the two Houses and all that. 
Yesterday we could not sit. So it is better that 
we defer the discussion so that we can 
acquaint ourselves with what has been said in 
the other House with regard to the powers of 
this House in regard to such matters as are 
covered by the Committee on Public 
Undertakings. We should be properly 
informed. I say this thing because where both 
the   Houses   are   concerned .   .   . 

MR. CHAIRMAN: What is your proposal? 

SHRI BHUPESH GUPTA: My proposal is 
that this discussion should be deferred. This 
particular thing you have included in the List 
of Business for today should be taken up to-
morrow or at some later date. 

MR, CHAIRMAN: That will depend on the 
length of the discussion on the other Bill that 
we are considering, 

SHRI BHUPESH GUPTA: I suppose we 
will finish it today. 

MR. CHAIRMAN: Let us hope that it will 
not be finished. If the House is keen on taking 
up the other discussion tomorrow—even if the 
discussion on the present Bill finishes—the 
discussion on the other subject w:ll continue 
tomorrow. 

SHRI BHUPESH GUPTA: Ycu have got the 
List of Business; the discussion on the Durgah 
Khawaja Saheb Bill is there. After that comes 
Mr. Nityanand Kanungo's Motion on the 
Committee on Public Undertakings. If we 
finish the Durgah Khawaja Saheb Bill  .   .   . 

MR. CHAIRMAN: I have understood. I am 
not very slow in the take-up. The discussion 
will continue, and if the discussion on the 
Durgah Khawaja Saheb Bill finishes, before 
we  disperse, we  will  probably  begin 

the discussion on the subject and it will 
continue tomorrow also, and Members will 
have full opportunity of acquainting 
themselves with the material and they will 
continue tomorrow. 

THE PRESS COUNCIL    BILL,    1983 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI SATYA NARA-YAN SINHA) : 
Sir, I move for leave to-introduce a Bill to 
establish a Press Council for the purpose of 
preserving, the liberty of the Press and of 
maintaining and improving the standards of 
newspapers in India. 

SHRI BHUPESH GUPTA: (West Bengal): 
May I ask one question? Was the Bill 
prepared in consultation with the working 
journalists of the country? 

SHRI SATYA NARAYAN SINHA: The 
entire country. We have consulted the 
working journalists also. 

MR. CHAIRMAN:    The question U: 

"That leave be granted to introduce a Bill 
to establish a Press Council for the purpose 
of preserving the liberty of the Press and of 
maintaining and improving the standards of 
newspapers in India." 

The motion was adopted. 

SHRI SATYA NARAYAN SINHA: Sir, I 

introduce    the Bill. 

THE DURGAH KHAWAJA SAHEB 
(AMENDMENT) BILL, 1963-continued 

MR. CHAIRMAN: Mr. Khandekar, you 
were speaking on the Bill. You had not 
finished. You can do so now. 
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"Whenever solicits or receives any 
nazars or offerings in contravention of 
the provisions of sub-section (1), sail 
be punishable with fine which may 
extend to one thousand rupees." 
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Sura N. M. ANWAR (Madras): Madam 
Deputy Chairman, as I rise to speak on this 
Bill of the Government of India, The Durgah 
Khawaja Saheb (Amendment) Bill, 1968, I re-
call to memory an incident that occurred only 
last week, on Tuesday, when in one of our 
usual evening drives that gentleman par 
excellence, Hafiz Mohammad Ibrahim and I 
as we were returning on our way back, got 
landed in a terrific traffic jam, caused by 
several hundreds of special buses at Mehrauli 
near Qutub Minar and we were stranded for 
nearly one hour. But mysterious are the ways 
of God. That one hour turned out to be the 
most precious hour for me for heart-searching. 
That was an eye-opener to the universal 
majesty of our spiritual heritage that is the 
soul of India. I saw before me and before my 
mind's eye, the vast multitude of men, women 
and children in their thousands, despite the 
challenge of chill penury, moving from one 
shrine to another in their onward march of 
pilgrimage to what they considered to be at 
Ajmer the shrine of the patron-saint of India. 
Well, what really delighted me and' brought 
out the inner-most depths of my soul was that 
in that wonderful congregation, I found 
devotees drawn from all walks of life, from all 
the castes and communities of our society, 
from distant centres and different corners of 
our country, moving from the shrine cf Hazrat 
Khawaja Nizamuddin Waliullah to the shrine 
of Hazrat Bakhtiar Kaki Rahmatullah and on 
they were moving to Hazrat Khwaja Moinu-
ddin Chisti Rahmatullah. Indeed our country 
is dotted with hundreds of these shrines all 
over and no wonder we always deem this 
spiritual heritage of India as our most 
priceless possession. As I was faced with this 
human panorama of    pilgrimage.      I 

 
Believe me, Madam Deputy Chairman, we 

must realise from out of this wonderful 
experience that I went through—of course I 
have never visited Ajmer myself—that if after 
seven or eight centuries now, Haz-rait 
Khawaja Moinuddin Chisti ol Ajmer, could 
have this tremendous spell over this vast 
multitude of Indians, a man who had 
abandoned his roots in the distant land and 
came all the way towards this country and to 
him this call to India was a call from God, it js 
to these saint and seers, sages and savants, tlv. 
we owe our spiritual heritage. The\ are the salt 
of the earth. They are the finest of our 
humanity who have called us to God. They 
have hallowed this country with their saintly 
moorings. Particularly as I see or look around 
in our country, as even in the world overseas, 
we are falling far far from the highest 
standards of character that we must carry for-
ward. After all of what use are these 
paraphernalia of planning and all these 
wonderful achievements that we claim in the 
industrial and economic fields? We have 
progressed even inside our own country in 
matters industrial with lightening rapidity. 
Nevertheless, when I look further deep into 
the problems that confront us in our country 
today, I recall to memory that meaningful and 
magnificent 'maxim that I saw inscribed in 
gold at a church in London: 

f[ ]   Hindi   transliteration. 

recollected to memory one of the classic 
couplets which inspire in us the   innermost 
feelings  of patriotism. 
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"When   wealth   is   lost,   nothing 
is lost. 

When health is lost, something is lost. 
When  character  is  lost,  everything 

is  lost." 
And Madam Deputy Chairman, when I look 
at the progress that we have had after the 
advent of our freedom, sometimes I l'-el sick 
at heart and say to myself, "What is all this 
happening in our country today? While the 
masses continue to be as unsophisticated as 
they were before, among the leading lights, 
among men of consequence in different walks 
of life, we have got now a very poor display 
of our national character and we have fallen 
far far away from the ideals that the Father of 
the Nation, Maharma Gandhi, had set before 
the men and women of India. And then I 
remembered, Madam Deputy Chairman, in 
that precious hour when I was stranded at 
Mehrauli, that the only answer that we can 
have to many of the maladies of the spirit 
under which the nation suffers today, is that 
we should return to the call of God. 

Madam Deputy Chairman, I was immensely 
pleased when the hon. Minister for Home 
Affairs, while introducing this Bill, paid a 
handsome compliment to the Muslim 
community for having brought under the juris-
diction of a secular State, the administration of 
their most important shrine of Hazrat Khawaja 
Moinuddin Chisti of Ajmer. Madam Deputy 
Chairman, I feel proud of this achievement 
and I want that this should serve as an example 
before every community in this country. After 
all, the essence of secularism is spiritualism. 
Secularism does not mean that we abandon 
religion. On the contrary, it provides for 
harmonious coexistence of the different 
spiritual beliefs and faiths in this country. 
Rightly, that hag been our spiritual heritage 
through the  centuries.    This 

land has ever been known for its rishis and 
munis, for its saints and sages, for the seers 
and savants who have brought laurels of glory 
to this land. That is why Dr. Sir Muhammad 
Iqbal was perfectly right when in the 
immortal words that he has put into that 
single couplet he said something which finds 
an echo in the heard of every patriot in India. 

 
We cannot claim any of the wonderful riches 
of the United States of America, for instance. 
Nevertheless we have got this richest of 
heritages that we have inherited from our 
forefathers, no matter to which community we 
belong. After all, as our revered President, Dr. 
Radhakrish-nan, said in his address on "Inter-
religious ' understanding" at the Haverford 
College in Philadelphia: "saints and seers 
belong to a single family", no matter in which 
religion or in which community they may be 
born. They are the people who have brought 
the Kingdom of God on earth. It is they who 
have made this country a heaven on earth. For 
that reason we feel, and rightly too, that these 
saints, not only while they were living, but 
even long long after they are dead, still carry 
on that wonderful spell as the blessed 
redeemers of the soul of India. How 
wonderfully Iqbal  has  said: 
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saw the hunger 0f the spirit the hunger of their 
soul, their thirst to reach the blessed redeemer 
whom they believe to be lying buried in 
Ajmer. 

Madam, I ponder over  this  and    I must submit 
here before this    House, that  we must try  to 
draw a    lesson from this experience of our 
spiritual   j heritage.    India,   our     country,      
nas  ! got a history where swords have been 
drawn between this ruler    and    that ruler, 
between this  dynasty and that dynasty, between 
this personality and that  personality,    
sometimes    brother .against brother,    right   
through    our history.    How very different it 
would be if, instead, we went to the roots of our  
problems,  to     the common mass ■of our 
humanity and tried to re-write •our history from 
the base, after seeing from this right and of +he 
telescope what emotions inspired +he people of 
India.    Madam   Deputy  Chairman,    I feel 
that there must be somebody in our  country,   
amongst   the  historians, who will echo    the 
example of J. R. Green who wrote, not the 
history of the kings and queens of    England as 
it used to be customary, but a "short History of 
the English People."    That has got a lesson for 
this    country. If our ^posterity is to be saved 
from the ravages of  the prejudices  which  still 
continue   to   lurk   in  certain    circles, in the 
minds of some of our parties, in some    
leadership, then    the    only course that we have 
to take is to see that we let the course of our 
history move       along    the    right     lines    of 
secularism,  and  see that such a precious 
heritage which had been    built up by our saints 
and savants, if annotated and brought together 
so that it  may  constitute  a history  of India, a 
history for which     our    country is justifiably  
famous the world  over.  It is in this country that 
we And nearly all  the  great religions  of  the 
world. "We have Hindu*, Muslims, Christians, 
Parsis, Sikh?   millions of nearly every religion 
in the world. 

AN  HON.  MEMBER:     What    about the 
Jews and Buddhists? 

SHRI N.  M. ANWAR:     Yes,    Jews, 
Buddhists   and    Jains    also.    Madam Deputy 
Chairman, 1 had been    going round the world 
many  a    time    and this is what  I  used to tell 
some    of my    friends    overseas.    It    is    
much easier to run a government where the 
people belong to a particular    creed; but it is 
infinitely to the   glory * and the majesty of our 
secular State that we in this country, with a 
conglomeration of different communities,   
having different traditions of heritage, speaking 
different languages,    nevertheless, live in 
peace, in this vast country of 450 millions of 
Indians.    Madam Deputy Chairman,  it    
redounds to    the glory of our ancestors that 
they have nurtured us in the arts of    peace, in 
the arts of harmony, in    the arts of living with 
goodwill towards one another.    No  doubt, I  
know that there have been certain mental 
aberrations and certain incidents, when the 
nation was overtaken by madness here    and 
there.    But we are not going to write the 
history of our nation based only on some 
misdeeds that happened here and there. On the 
countrary, the peace that   prevails,   the  
harmony  that  one sees in almost everyone of 
the 600,000 villages of India, what do they 
illustrate. The people, the ordinary masses of 
the people the ordinary run of our mankind,    
are    essentially    given    to these spiritual 
urges which constitute the heritage of our 
country. And that is why. Madam Deputy 
Chairman,    I felt so much overjoyed When    I 
saw that day, not only Muslims—they were no  
doubt   there  in  their  thousands— but   also  
Hindu  and  Christians    who had gathered in 
large numbers, all on the onward march, on 
their pilgrimage to  the  shrine  at  Ajmer.    
What  does it reveal?    It reveals that    
basically, essentially, the mass of our people in 
India have got their roots in a spiritual heritage.    
And the Father of the Nation, that    greatest    
amongst    the statesmen that this country  has 
ever produced, understood this very    well, 

this background   of our  nation,    and 
therefore, he himself    sanctified    our 

I   politics  by  appealing    to    the    ianer 
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India, by himself becoming a Mahatma. 

Even in that wonderful way in which he 
sacrificed his most precious life, he not only 
saved the lives of the Muslim community in 
this country but also saved the glory of the 
Hindu community which would very much 
have come in for utmost and irreparable 
damage before the powers that be in the 
world, before the bar of world opinion. There 
never was in human history a greater proof of 
martyrdom and sacrifice such as the Mahatma 
did and this I say when we are under the 
shadow of a very great tragedy, a tragedy of 
the first magnitude, when a young man fired 
with the great ideals of human liberty, 
President Kennedy, has died a martyr for 
causes that now will find their echo in every 
heart the world over. We are proud, Madam 
Deputy Chairman, that the Father of the 
Nation contributed to that legacy, to that 
spiritual heritage in the most wonderful 
manner that he could have ever been expected 
to have. I feel that in our country We must 
naturally give greater attention and regard, 
particularly when we are faced with the 
problem of emotional integration and when 
we are confronted with the issues of national 
integration, to these roots of our spiritual 
heritage. There is a very damaging 
observation which has entered the books of 
history and has prejudiced most of our 
intellectual circles that Islam was spread by 
the sword but, Madam Deputy Chairman, 
there cannot be a greater travesty of truth, 
there cannot be a greater crime against the 
conscience of mankind than to hurl this most 
filthy charge that ever was laid against a 
religion that came in for peace, for 
brotherhood and for love, for complete 
surrender to the will of God, as the life r.f the 
Holy Prophet to Islam itself vindicated in the 
deserts of Arabia. Madam Deputy Chairman, 
when I see these different communities being 
attracted by the spiritual bonds of Jove and 
harmony and peace and  goodwill,   then   it    
becomes     our 

duty, our paramount responsibility to see that 
we cash in on this heritage and try to re-write 
our history in the light of the spiritual 
blessings that have been conferred upon the 
nation. I am by myself not given so much to 
the worship of the shrines because I feel, as an 
iconoclast, one should have direct communion 
with God. I do not believe in intermediaries. 
Even the Prophet of Islam, when he brought 
the message, said that he was but a servant of 
God and that he shall not be worshipped and 
man shall surrender himself to no authority ex-
cept God and that the Prophet was but a 
messenger of God. When that is the tradition 
in which I have bee* brought up and which I 
believe with all my fervour, I can never under-
stand many of the things that now happen in 
and around shrines all over the country. I now 
feel that i* this country have got to safeguard 
these shrines under secularism. I now respond 
to the appeal that the Minister has made that as 
a minority community, the Muslims have set 
an example and a glorious example by placing 
their greatest shrine under the jurisdiction of a 
Secular State but this is only the beginning and 
I say with the courage of conviction, as a 
Muslim amongst Muslims, that I shall not feel 
happy and satisfied utt-til the day dawns when 
all the shrines in this country—and I hope 
even my friends belonging to different com-
munities, and particularly' the Hinda 
community, will agree—will be placed for 
excellent preservation under the Preservation 
of Monuments Act. Why do I make that 
observation which appears to be quite 
revolutionary? It is because, Madam Deputy 
Chairman, I see many acts of vandalism. It 
was George Bernard Shaw who said, and said 
so rightly, speaking of games and sports, that 
gate money is but a prostitution of games. 
What is this .Nazrana for which Government » 
now pleading, which it wants to be 
institutionalised or canalised through proper 
channels? I ask, do all these saints and seers 
who lie buried, wfce had come in order that 
they can be a source of salvation for the poor,    
i'» 
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they need all these Nazars, people who had 
come to give succour for the afflicted 
humanity) for the diseases of the soul, people 
who had come to see that there shall not be 
illwill between man and man, that there shall 
not be jealousy, lust, greed, wickdness, trea-
chery, there shall not be such other evil 
attributes which bedevil humanity and people 
who said that man does not live for bread 
alone, people whose call was to God and who 
brought the Kingdom of God on earth? Are 
we to desecrate their memory? Are we to 
abuse their honour and their legacy by trying 
to institutionalise beggary? If gate money is 
prostitution of games in the language of 
George Bernard Shaw, I must say, equally 
strongly, that this Nazrana is a prostitution of 
faith. This is what we are trying to do to the 
soul of these great saints who have left behind 
such wonderful traditions of mental and 
spiritual succour for the poor of this country. 
This is what is happening today in the name 
of these devotees of God and certain vested 
interests have grown around every shrine. 
These people are living as parasites of our 
society, trading in the name of religion, 
prostituting many. of the highest ideals for 
which these saints had brought a message of 
relief and hope. As we are bringing these 
tombs and shrines under the eare of the 
Preservation of Monuments Acta,-we must 
equally see that these shrines are saved from 
the ravages of the parasites oi our society. As 
a Muslim, I cannot give a more glorious 
example for my community than the 
wonderful and classic manner in which the 
tomb of the Prophet of Islam is being 
preserved in that saired iand of Arabia, at 
Medina. It is free of these parasites. No Nazar 
is being asked and no Nazar is being accepted 
and no Nazar shall be offered. Why then do 
we make an exception here in this country. 
When I see these thousands and thousands of 
the hungry multitudes that come over, despite 
the challenge of their chill penury, is it proper 
and fair for us to see that they are fleeced by 
these parasites that live in and around the 

shrines, legalised or otherwise? Therefore, 
Madam Deputy Chairman, that day wili be a 
red letter day for the Secular State when it can 
guarantee that these shrines will be saved 
from the clutches of the parasites and that 
they will .be preserved in perpetuity, each 
according to their religion. That, 
1 believe, is the very essence of secu 
larism. In fact, I go one step further. 
Madam Deputy Chairman, when I say 
that secularism is the basic concept 
of the Holy Quoran. It is the very 
height of the religious concept of to 
lerance and goodwill. After all, it 
is in the Quoran that we see: 

 
"To  each  man,  his religion    dear". 

This is the spirit of tolerance, of goodwill, of 
co-existence, of harmony and of co-operation 
that this religion, of Islam preaches. This is a 
secular State in which the different religions 
and faiths have been living in peace and 
harmony and we have the wonderful 
demonstration of communal harmony existing 
in this great country where people belonging 
to different faiths and religions live in their 
millions. Therefore, Madam Deputy 
Chairman, I attach the greatest value, and I 
must say this, the greatest importance, to the 
fact that a secular State must try to secured for 
the shrines as much preservation of peace as 
possible, accessible to all the devotees, and 
held in good state. It is one good thing to see   
.   . 

THE DEPUTY CHAIRMAN: Would you 
take more time? 

SHRI N. M. ANWAR: I should like to  take 
half an hour more. 

THE DEPUTY CHAIRMAN: I think you 
have very near that. You may continue for a 
little while more after lunch. 

The  House  stands     adjourned     till 
2 30 P.M. 

The   House   then   adjourned for 
lunch at one of the clock. 

†[ ] Hindi transliteration. 
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The House reassembled after lunch at half-

past two of the clock. THE VICE-CHAIRMAN 
(SHRI M. GOVINDA KEDDY)   in the Chair. 

SHRI N. M. ANWAR: Mr. Vice-Chairman, I  
was  speaking  on how    these saints   and   
seers     have     contributed towards  the  
emotional  integration  of this country.    Indeed 
I must say that they  have  become  the  focal     
points for  national  integration,  and a Secular 
State which is called upon to preserve the 
harmony  and    also    foster love and  goodwill 
between     different communities that subsist in 
this country cannot look to a greater    agency 
for the preservation of peace in this country. Mr. 
Vice-Chairman, only last year about this time 
when we had the challenge of China across the 
borders we felt inspired by the spiritual heritage 
of this country and we felt that it becomes our 
moral duty and paramount   responsibility   to   
defend     the cause that we hold    dearest    to    
our hearts,  to defend the glory    of    our 
spiritual heritage as against the military   
menace   brought   about   by   the materialistic   
civiiisation     of      China. Therefore   one   
cannot   overemphasize the great value that 
these saints and seers, sages and savants have 
contributed for  the  promotion  of  national 
unity in this country.   How I wish I could see 
that myself.   I had    never been   to   Ajmer   
but   nevertheless      I feel gratified to hear 
report ihat not onlv there  are  millions    of     
Hindus among the devotees of this shrine but 
there are many who have contributed in cash 
and kind and    hear on good auhority that one 
Hindu devotee has constructed what is  now  
come  to be called   as   the   Chandi 
Chaboothra   at an expense of Rs. 13 lakhs.    
Imagine, Mr.  Vice-Chairman, these saints, now 
dead for centuries, nevertheless exert a spell, far 
too superior even to the Kings and Emperors 
who ever' could have exerted in their 
sovereignty during   their   time.    Now,   when   
I   saw at  Mchrauli  these  pilgrims  marching 
towards Ajmer I felt that they were mocking at 
the ruins, as they passed ■ them, of ever so 
many Emperors that 

clashed with their swords as between brother 
and brother, and that they were omy inspired 
by the immortal and universal majesty of this 
deathless .spiritual glory of the saints. Natu-
rally, Mr. Vice-Chairman, as I said before 
lunch, we want historians who could echo the 
language of J. R. Green and rewrite the history 
of India, not of the Kings and Queens who 
fought with their arms, as between brother and 
brother, but we want to see that, instead they 
write the history of our saints and seers of 
every community, not only among the Hindus 
and the Muslims, but among the Christians, 
the Parsis, among the Sikhs, the Buddhists and 
Jains. We have got so many hundreds of saints 
whose shrines and dotted all over the country 
and they have been missionaries of mercy as 
against the mercenaries of materialism that we 
are confronted with today in our society. And 
let us try to cash in on their goodwill, on their 
heritage and see that we extend the area of 
goodwill and bring the different communities 
in mutual love and goodwill. That shall be a 
lasting glory for the secular State that is India. 

Now, there is one more thing. As I said 
before lunch, I am an iconoclast; I do not 
believe very much however supernatural may 
be the powers that might have been exercised 
by these saints. I do not believe that for a 
communion with God there is need for an 
intermediary, for any devotee can have direct 
communion with God. Indeed, I subscribe to a 
theory which has been brilliantly 
immortalised by Dr. Sir Mohammed Iqbal in 
these words: 
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When I am brought up in this tradition of 
thinking, in this psychology, verily I can never 
agree to many at the things that the devotees 
perform during the pilgrimage to these shrines, 
particularly during Urs, but yet we have got as 
a Secular State to respect their sentiments, to 
respect their religions. Nevertheless, let me tell 
you, Mr. Vice-Chairman, particularly coming 
as I do from the South, from the State of 
Madras, we have got there some of the greatest 
rishis that this country has ever produced, San-
karacharya, Ramanujacharya, Madha-
vacharya, Ramakrishna Paramahamsa, 
Nandanor, Thiruvalluvar, Avvayar who have 
added to the glory of this great country and 
only if we try to inculcate.in the juvenile 
minds of our children how these saints have 
done marvellously well without the strength of 
the sword but with the atomic ■energy of their 
love, of their goodwill, of their simplicity, of 
their life of poverty and piety, we can go very 
far. These are. the things that naturally 
influence the people of India, the 450 million 
people of India, despite all that the Communist 
Party can claim in defence of materialism. It is 
these strong urges that are there lying dormant 
in the mind and spirit of India that contribute 
towards the vitality of the country, despite the 
problems of our poverty. 

Mr. Vice-Chairman, as I said, before the 
universal majesty of these saints, sceptre and 
crown have tumb-lad down many a lime. I 
would like to quote one instfti ■ which is of 
historic significance But the whole trouble is 
that our historians have not served the country 
well. Let me now tell you of a very glorious 
incident that occurred in Madura sometime 
during the reign of King Allauddin Khilji, 
during the 12th century. He deouted his great 
General, Malik Ka-fur who in his invincible 
march ran across the country down the plains. 
And he reached the gates of Madura where 
you have got the most wonderful monuments 
that are a tribute to our Dravidian architecture 
»nd sculp- 

ture ki the glorious temples of Madura. Those 
temples were likely to be ravaged but for the 
conduct of the Muslim minority that was there 
in Madura.   Because the Raja of Madura pro-
tected  their  religion  and  the   shrine of their  
saint—and  he  himself     was also   a  
devotee—the  Muslim  community took  upon  
itself the  responsibility to defend their Raja 
even against the  Muslim  invaders  that  had  
came from Delhi.   What does this illustrate, 
Mr.     Vice-Chairman?    Malik     Kafur sent a 
message to them that they shall be spared the 
ravages of war if only they could cross over to 
their side but the  Muslim  community  in  their  
collective wisdom said, and very correctly, "no, 
it shall .never happen; we shall stand by the 
Raja because he has defended our religion and 
our faith. He has  given  us  protection  and     
shelter and naturally it    becomes    our duty 
according  to  the  injunctions  of     the Quran  
to see   that we  stand  by     the ruler."    Malik 
Kafur    was so    much pleased with this 
religious love of the Muslims    for    their    
State    that    he abandoned   the   invasion   of 
Madura. That is the degree of loyalty that is 
expected  of  every   true  Muslim.   In-deed my 
only regret today    is    that while, we pretend 
to be    Hindus    or Muslims,   or   Christians,   
or  Sikhs,   or , Parsis    or Jains,    or Buddhists,    
how I wish that we could be good Hindus, , 
good  Muslims,   good  Christians,   good 
Parsis, good Sikhs,    good    Buddhists and 
good Jains.    Then there will not be   this   
trouble,   this     pandemonium that   we   have' 
been   witnessing   time and   again all   over 
the  country.   All religious   beckon   us   to a   
complete surrender to  the will of God.    They 
bring in the majesty of the authority of God and 
bring to light the humility of human endeavour.     
And here     it happened at Madura.    These 
Muslim leaders said.   "If the invaders want to 
walk into the temple of Madura, they will have 
to walk over our dead bodies, before they could 
lay their hands on it."    That produced a 
metamorphosis and that is one of the classic 
anecdotes of our history, which unfortunately 
no history has ever placed    on    record. That 
saved Madura for the Ruler and 



lOsgDurgah Khawaja Saheb [ RAJYA SABHA ]   (Amendment)  Bill, 1963ic6o 
 

ciety, with resources exceeding Rs. 6§ to Rs. 70 
lakhs.    We had—long before freedom  dawned 
on    this    country— thrown  open  the   doors   
of  these  institutions, now    providing instruction 
to more than  two thousand  studente, :   to all the 
communities. We have take* I  on the staff 
members  including    the Principal, who  happen    
to belong to the majority    community and rightly 
in a majority.   It is these high ideals of 
secularism  that  we  have  got     to foster.   How 
did we come to take these lessons?   It is not from 
the rulers who only brought about    trouble 
between communities.   Let us forget that chapter 
of our history.    Let us not think in  terms of 
Hindu  India or    Muslim India which has been 
the bane of our history.   It was these saints,   
whether they were Hindus  or Muslims,    who 
brought about goodwill    between the different  
communities and     extended the area of harmony 
between all our countrymen.    It  is  because  we  
drew inspiration from these great saints that we 
have come to consider these shrine* as most 
sacred and hallowed by their demise.     
Therefore,     we  look     upon thi6 country as 
hallowed by the   tra» ditions, of these great 
saints, who sacrj-; flced their homes and    came 
all    Hie way from distant lands in order that they 
may make this    country    their home.    And 
because of that I believe this land has become 
Punnia Bhwrnt^-sacred motherland, and we   
have   got to stand together.   I would expect the 
Minister of State to go one   step further and see 
that these institutions and shrines Should be taken 
over    undw the Preservation of Monuments    
A*t and they should be preserved in perpetuity 
and *or ever.    Why do we   call Haarat 
Moinuddin    Chisti as    "Garib-Nawaz"?    What 
does that mean?    It means a man who came to 
the succour of the poor,  who  was considered by 
the millions  of this  country  as     the Blessed   
Redeemer.     And   should   hi* shrine  be made a  
burden  upon    the poor because rvf the parasites 
who live on these shrines, live in and    around the 
shrines.   I am beholden to my good friend  from   
the     Jan     Sangh,     Mr. Cnordia, for the most 
excellent thiiJ* 

[Shri N. M. Anwar] that was exactly what 
brought about a turning point.    There are 
hundreds of such anecdotes of Muslim loyalty. 
That is why in our part, despite tihe fact that 
there had been ever so many troubles during the 
days of partition, we have been living in a 
world    of goodwill and harmony.    Now, I 
bring to hght another example, how Tippu 
Sultan, himself one of the sacred saints of India, 
was     involved.    When     he waged a war, he 
waged a war against the Nizam, a Muslim ally 
of the British, and even invoked the help of 
Napoleon Bonaparte in order to expel the 
British imperialists from this country.   In that 
memorable letter which he had written and 
whicih has now become a classic on record, h«. 
had signed not as    the Ruler    of    Mysore 
but—mark    the words—as the  First     Citizen 
of     the Republic of India!    The very concept 
of the Republic of India and of himself being 
the First Citizen was   conceived two centuries 
ago by that great martyr who died defending the 
honour of  the country against  the foreigner. 
We have got glorious    and    glowing accounts 
of secularism. 

Let me illustrate it from my own 
experience. I have the privilege pride and 
pleasure to be the President of the 
Vaniyambadi Muslim Bducational Society. 

THE VICE-CHAIRMAN <SMM M. 
GOVINDA REDDY): Mr. Anwar, you are 
straying too far from the scope of the 
Bill. 

SHRI N. M. ANWAR: I am rather touching 
on the moat sacred and important problem of 
secularism which these saints have come to 
represent. And there I tell you that I have cer-
tain experience. We have got a college, the 
Islamiah College, and I happen to be tJhe 
President of the Society which runs it, namely, 
the Vaniyambadi Muslim  Educational So- 
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tkat he said, namely, these Shrines must be 
protected and must be saved from the 
depravity of these parasites. I only wish that 
he should also take some measures and see 
that there are so many endowments in this 
country at Tirupati and elsewhere, and the 
'gurdwaras' too, which have become pilgrim 
centres and focal points for emotional 
integration. Let them also be preserved. I am 
not here prepared to speak with that authority, 
but nevertheless I equally plead with my 
friend on the other side that they should see 
that these shrines are really preserved a? noble 
monuments and that any and everybody wiho 
is a devotee has got access to the shrine 
regardless of his cast- ind community. Let 
there be no impediments. Let there be no 
nandieaps. Let there be no surcharges. Let 
there be no nazars. I speak in a very vigorous 
vein. I do not want these things and when I 
speak, I speak with all the authority and 
command of a Muslim about the shrine at 
Ajmer. 

Now, 1 have to echo the soliloquy of 
Alexander Selkirk where he said: 

"Where are the glories that the sages 
have sung of Society, Friendship and Love, 
The Divine Blessings bestowed upon 
man?" 
Where are those divinely blessed men 

today in spite of the fact that the Father of our 
Nation, Mahatma Gandhi, was dedicated to 
the higher ideals of the human spirit. Unfortu-
nately we have drifted and drifted farthest 
from those high ideals and today we are acting 
ourselves for some of the most vulgar 
paraphernalia of a materialistic society, 
always after money and money. 

SHRI A. M. TARIQ (Jammu and Kashmir):   
Is it money or 'Mani'? 

SHRI N. M. ANWAR: Man does not live by 
bread alone and, therefore, it is that this 
spiritual solace, this peace of mind, this 
mental contentment is more; important than 
money. Mr. Mani, let me tell you and the 
House will be surprised, is a great devotee of 
Shri 'Sai Baba' and many a time when he had 
some of his troubles,   I used to 

wonder and marvel at the sense of 
complacency with which he would re-aet to 
such a situation, because he said: "My 'Sai 
Baba' will come to my rescue." And lo and 
behold, every time he has conceded that he 
has complete faith in that saint. Mysterious 
are the ways of faith. We are not going to 
change our views with any of these, but 
nevertheless they remain with these different 
faiths, people of different communities who 
are dedicated to certain high ideals of the 
human spirit and these are the saints who 
symbolise the spiritual values. They have 
faith, maybe, in 'Sai Baba', maybe in any 
Valiullah, may be in the Gurus of the 
'Gurdwaras', or the Rishls and Munis of 
Dharma. As I said before, let me repeat again 
that wonderful couplet of Sir Mohammed 
Iqbal: 

 
How many leaders would be able to bring 

about the sense of patriotism among millions 
as these saints have done? They have brought 
the Kingdom of Heaven on earth. They are 
the holiest of the holies. And they have 
sanctified this motherland with their holiest 
remains. Therefore, I repeat once against the 
patriotic song of Sir Mohammed Iqbal:— 
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Mr. Tariq has also spoken and he has as usual 
brought up the secular character of our 
Constitution. Naturally the religion of Islam 
came to spread the cause of peace. The very 
word 'Islam' means 'peace'. It is these kings 
who have fought their own brothers in order to 
preserve their dynasties in the interests of their 
self-aggrandisement. Are you to murder me 
because of some crime committed by some 
king belonging to my community by accident? 
On the contrary, I pledge my loyalty and faith 
in these saints. Though I may be an iconoclast, 
I may not have to lose faith in them. I believe 
in direct communion with God. Nevertheless I 
must say; hats off to these great saints. They 
have brought laurels to their religion and to 
this their country. They have the greatest 
achievements to their credit, that is, they 
fostered human understanding, love, 
brotherhood and goodwill, and the greatest of 
all was faith in God, faith in the majesty of 
God. 

Mr. Vice-Chairman, I feel glad that you 
should have given me this opportunity.    The 
greatest truth   which we 

†[ ] Hindi transliteration. 

have learnt from all these saints is: "Befriend 
thy enemy". That is the greatest teaching that 
we need today. Let us try to understand that 
as between different men and women we 
should have to befriend our enemies, and to 
that extent we have got to con-duet ourselves. 
That is the greatest secret of success in a 
democracy. Naturally there cannot be a greater 
accession to our spiritual heritage than what 
the saints have contributed by their lives and 
teachings. Let us all be true to their teachings, 
worthy of their heritage. 
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[Shri M. Govinda Reddy] 

Saheb. This is an amendment to that Act. 
Your suggestion is that on these lines, 
several other measures may be broufiht 
forward. 

 

 
THE VICE-CHAIRMAN (SHRI M. 

GOVINDA REDDY): Mr. Ghani, please 
speak on the Bill. 

 
THK VICE-CHAIRMAN (SHRI M. 

GOVINDA REDDY) ; That is true but you 
do not want to do the same thing. Do 
you? 
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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : The Chief Minister is not 
a Durgah. We are discussing the Durgah Bill. 
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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Mr. Ghani, there is an 
Act for the Durgah Khawaja Saheb. This 
is an amendment to that Act. Your 
suggestion is that on these lines, several 
other measures may be brought forward. 
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THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : That is true but you 
do not want to do the same thing. Do 
you? 
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SHRI ABID ALI (Maharashtra): Mr. Vice-

Chairman, while supporting the amending 
Bill, I submit that it is necessary, it is the call 
of the times, that the Government's action—it 
is secular—in such matters also should be 
secular in a fullfledged manner. Whenever 
such propositions come up, they should be 
made universally applicable to all the places of 
all the religions, where nazrana or offerings 
are made or received. I heartily support the 
suggestions made by the previous speakers    
that it    was    not 

necessary to single out Ajmer Khawaja Saheb 
for this purpose. I have said that I am 
supporting the Bill, I am supporting the 
principle, I am supporting the amendment but 
the suggestion is that it should be made 
universally applicable to all the places of 
religious worship or mutts or durgahs. 

SHRI K. SANTHANAM (Madras): May I 
draw the attention of the hon. Member that in 
Madras, all the Hindu temples are governed 
by an Act whicn regulates their affairs more 
strictly than  this  Bill?   (Interruption). 

SHRI ABID ALI: It is true, and I am aware 
that in most of the States there are Acts under 
which these places are administrated. But 
again, I submit that there are several other 
places to which no Act has been made 
applicable. 

 
THE VICE-CHAIRMAN (SHRI M. 

GOVINDA REDDY) j There are many outside its 
scope. 

SHRI ABID ALI: There are several which 
are not covered still. Therefore my submission 
is that they should be covered. In Bombay, we 
have g>t an Act which is applicable to the 
charitable institutions of all religions of 
Muslims, Hindus, Parsis, everybody; no 
exception has been made there. So far as I am 
concerned, I want that religion should be a 
personal affair and it should be confined to the 
houses, or places of worship. (Interruptions). 
But it should not be exhibited in public as it is 
the case in Turkey; there no religious 
procession can be brought out in the streets: 
No religious ceremony can be performed in a 
public place. It may be in any house or in any 
religious place bounded by walls, not in public 
places or public streets. 
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I wish that gradually the same situation 
should develop in this country as well. 

SHRI LOKANATH MISRA (Orissa): But that 
is what    is    happening    in ' Russia and we 
are objecting to it. 

SHRI ABID ALI: Leave Russia alone. 
Fortunately, the Communists are absent now. 
Otherwise they would be .   .  . 

SHRI LOKANATH MISRA: Secular State 
does not envisage that religious functions 
should be controlled by the State. 

SHRI ABID ALI: What is the religion? My 
friend seems to be entirely aware of the 
position in Russia. There, religion as such is 
not permitted to exist.    The    church    which    
was    in 
Leningrad .............    (Interruptions)....  I 
want religion to exist but I want   .   . 

SHRI SHEEL BHADRA YAJEE: Mosques 
are there. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Yes, that is true. Church is 
not abolished; church is there; worship is 
there. 

SHRI LOKANATH MISRA: How can you 
prevent somebody from going in a pnression? 
Religious processions can never .  .  . 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) J That is his view. You go 
on, Mr. Abid Ali. 

SHRI ABID ALI: I was submitting that in 
Russia churches which were used for the 
purpose of religion have now been converted 
into anti-religious propaganda centres.      
(Interruptions). 

SHRI A. M. TARIQ: No, who told you? It is 
not a fact. I have also been to Russia in recent 
times, and from what I have seen, some 
mosques 

are in a better condition there than in India. I 
have seen the tomb of the prophet's cousin, 
Hazarate Abbas. 1 have seen the tomb of 
Bahauddin Ganjbaksh. I have seen Timur's 
famous mosque. I have prayed in Samarqand 
there under the leadership of Mufti Zia-ud-
din. There were thousands of Muslims at the 
time. My friend, the famous poet Shri Dinkar, 
was there, who is a Member of this House.    I 
took him with me. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : That will do, Mr. Tariq. 

SHRI A. M. TARIQ: Recently, the president 
of Jamiat-ul-Ulema was there and when he 
came back, he also mentioned about these 
things. Mr. Vice-Chairman, I am not here on 
behalf of Russia, but we should not say 
something which is not correct. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Yes, you are right. There 
are churches and mosques in Russia.    You 
go on, Mr. Abid Ali. 

SHRI ABID ALI: What my friend has just 
asserted (Interruptions) is based on his 
information—he has moved about. But I also 
have moved about sufficiently in Russia. I 
know there is a mosque in Russia and that 
people go there for Juma prayers. I was there 
myself. But I know what is the condition of 
the locality where the mosque is situated and 
of the persons who take care of the mosque 
and of the persons who go to the mosque. 
They have kept some places to make a show. 
In Moscow they could not do the tricks which 
they have done in other places because, in 
Moscow, there are the embassies of Islamic 
countries, and they have to show to the world 
that Islam does exist and is allowed to exist in 
Russia. (Interruptions.) 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY): It does not matter. You go 
on. 

SHRI SHEEL BHADRA YAJEE: We are 
not discuccing Moscow. 
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SHRI ABID ALI: But as the matter has 

come up .   .   . 
SHRI A. M. TARIQ:  It is not a fact. 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) ; That is his view. He  
admits that .   .  . 

SHRI ABID ALI:      I do not know 
how  the hon.  Member is    so much 
enthusiastic   to      misrepresent facts. 
(Interruptions). 

SHRI A. M. TARIQ: Just one second, Sir. 
On a point of information; for the information 
of the hon. Member who happened to be once 
a Deputy Minister of this great country I must 
tell him that it is not only in Moscow but also 
in Bukhara, thousands of miles away, in the 
desert, so to say, of Bukhara, there is a 
mosque; also in Samarkhand, thousands of 
miles away, there is the famous mosque of 
Khwaja Khazar and Chashmi-Ayub, and I saw 
in the library thousands of Qurans, especially 
one from Kashmir also written in gold which 
was a hundred years ago.  (Interruptions). 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : He may not have seen all 
those objects but he has admitted that there is 
a mosque in Moscow; he admits that there is a 
mosque there. Now we need not enter into 
that controversy. Go on, Mr. Abid Ali. 

SHRI ABID ALI: That i* true; I do not say 
that there are no mosques in Russia. Had he 
been to the mosque in Leningrad and seen 
how it was functioning? Was there not a big 
lock on it? 

THE VICE-CHAIRMAN (SHRI M. 
GOVINDA REDDY) : Mr. Abid Ali ,please do 
not enter into that controversy. You are not on 
strong ground, I am affraid. Do not enter into 
that controversy.     (Interruptions). 

SHRI SYED AHMAD (Madhya Pradesh); 
This is all absolutely irrelevant, 

THE    VICE-CHAIRMAN   (SHRI    M. 
GOVINDA REDDY):   Order order. 

SHRI SHEEL BHADRA YAJEE:  He 
should discuss Durgah Bill. 

SHRI ABID ALI: So, Sir, coming to 
nazarana it was unfortunate that in some of 
the important places of other countries, of Iraq 
and Iran, where pilgrims in large numbers 
were going—even to Mecca Sheriff—they 
were harassed and large amounts were 
extracted from them under one pretext or the 
other. But some orders passed by the 
Governments of these countries, Saudi Arabia, 
Iraq and Iran have made it impossible for 
anyone there to ask for money, and there is no 
question of offering; my friend from the 
Punjab was objecting to the stoppage of 
nazarana. It is not proposed to stop nazarana. 
Anyone wanting to offer any amount for the 
Durgah, any devotee like that can offer it, can 
put it in the box and there is a regular 
committee for Ajmer Durgah Sheriff also to 
regularise it; the amount is used. What is 
suggested by the proposed amendment is that 
no individual can give to any person there, and 
extracting money should not be permitted. It is 
the intention that people going there from 
different parts not only of India but of other 
countries also should give, should put their 
nazarana in the box for being utilised 
properly. I was submitting that in Iraq and Iran 
also, the Governments there have regularised 
these matters. Recently I visited the shrines in 
those countries, and at one place I felt that I 
should make an iffering to a person there who 
was very much helpful to me and kind. But he 
refused to accept it in spite of my attempts. I 
offered it when we came out, when we were 
outside the precincts of the Mazar Sheriff. I 
tried to make him accept it for his children. 
But he said that it was impossible for him and 
added, "I will never touch it"—not that there 
was anybody seeing him. He said, "It is bad; 
we have been asked not to take 
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money and I will not touch it." And he did not 
take anything. So I wish that that atmosphere 
should prevail in this country also, and the 
steps which the Government propose to take 
should be successful to that extent. For the 
saijadanashin under the Act of 1955, Rs, 200 
per month are mentioned. Looking to the 
changes that have taken place during this 
intervening period I feel that Rs. 200 is very 
small now and steps should be taken to 
increase the amount. 

Khadims who have been prohibited from 
taking Nazrana have got their own legitimate 
needs. Arrangements will have to be made to 
meet these needs of the Khadims and their 
families for maintenance and the like. For this 
purpose, ,T am sure, the Government is 
thinking of making appropriate arrangement. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFARS (SHRI R. M. 
HAJARNAVIS): May ,1 explain? The present 
arrangement itself provides that if a certain 
sum of money is offered without denoting the 
purpose of the offering, then it goes to the 
Durgah. But it is possible that any one who 
makes an offering of Nazrana says that this is 
for the services rendered by Khadims, that is 
permitted. What is not permitted is accepting 
money in offering as Nazrana on behalf of the 
Durgah and then diverting it for personal use. 
With that, I believe, the hon. Member will 
have no dispute or controversy. 

SHRI ABID ALI: What I was submitting 
was that in case the income of Khadims is 
reduced because of the proposed amendment, 
then appropriate arrangement may be made to 
compensate them accordingly. 

With regard to the suggestion made by my 
friend from Madras, Mr. Anwar, that the 
Government should take possession of all the 
shrines of all religions, my submission is that 
there is much more to be done by the Gov-
ernment with regard to other matters. 

Let them take care of those obligations first. 
After having accomplished their programme 
of attainment of socialism through prosperity, 
these things can be thought of, not at present. 

About the criticism of the hon. Member 
from Punjab, I may submit that it is not 
proper to have Kairon-phobia always 
particularly when he is not present in this 
House. Secondly, always there is the other 
side as well. Now a regular enquiry is being 
conducted. Let them make out a case that 
there is some misbehaviour and things will 
take care of themselves. 

As far as Nazrana is concerned, I may 
submit to the friends concerned that since 
they are themselves sitting in glass houses, it 
is better not to throw stones at others. Thank 
you, Sir. 

SHRI NAFISUL HASAN (Uttar Pradesh): 
Mr. Vice-Chairman, Sir, I rise to give my 
whole-hearted support to the motion moved 
by the hon. Minister. I am afraid the speeches 
which I have heard, most of them were be-
yond the scope of the present amending Bill. 
What is the present amending Bill about? It 
only provides that if persons who are not 
entitled to get offerings/Nazrana, try to get it, 
they will be guilty of offence. I may inform 
the House that the parent Act of 1955 was 
passed after a high-powered committee 
presided over by Mr. Justice Ghulam Hasan 
had gone into the affairs of the shrine of 
Ajmer. And as far as Nazars are concerned, 
they have dealt with this question on page 
101 of the report. The report says:— 

"Nazars, whether cash or kind, made at 
the Durgah, either inside the dome or at 
any other place within the precincts of the 
Durgah, shall be the exclusive property of 
the Dargah without any right of co-
sharership in the Khadims or in any other 
person. Nazars and contributions for 
specific charities shall be collected in   
boxes   to   be 
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kept by the manager under the orders of the 
high-powered committee at appropriate places 
appointee by it and no person, whether Kha-
dim or any other, shall ask for, or receive, any 
nazar, in cash or kina, from any visitor within 
the precincts of the Dargah. Contraven-. tion 
of this rule shall be an offence rendering the 
offender liable to ejectment from the Dargah 
premises and a fine not exceeding Hs>. 200." 

Now, Sir, it seems that although most of the 
recommendations of the Committee were 
incorporated in the Act, it so happened that 
this recommendation "that such an act should 
be declared an offence", by oversight, could 
not be incorporated in the Act itself, and that 
omission is being made up by this amending 
Bill. 

Sir, something has been said about these 
Nazars. My friend, Mr. Anwar, has described 
them as extortions and has used sufficiently 
strong language about them. Originally, there 
was mismanagement and there were party 
feelings in the affairs of the Durgah mostly 
because of these Nazars and offerings as to 
who should share them. This Committee went 
into the question. I will read out from the 
report of the Committee as to what they said 
so that in future there should be no quarrel 
about it.    They said: — 

"The manager shall open the box kept 
inside the dome for nazars on a fixed day in 
the week and shall allocate the contents 
thereof to the objects  specified  below:—" 

Now the element of extortion goes away 
when nobody is allowed to canvass for 
Nazars. They are to be placed inside a box 
and only those who warn to put Nazar for the 
use of the poor will do so. 

About the object it says:— 
"(i) He shall spend one-sixth of the naaar 

for the education of   the 

descendants of Khawaja Saheb and one-
sixth for the support and maintenance of 
the orphans, widows and the needy and 
indigent amongst those descendants. 

(ii) He shall spend one-sixth of the nazar 
for the education of the deserving khadims 
and one-six for the support and 
maintenance of the orphans, widows and 
the needy and indigent members of the 
khadim community." 

Originally, these Nazars used to be shared by 
khadims and Sajjadana-shins and some 
others. Now the Committee has 
recommended that they should be spent for 
the good of the community, It says: 

"A list of members referred to in (i) and 
(ii) shall be prepared by the manager from 
time to time in consultation with the 
Sajjadanashin and the accredited bodies of 
the khadims. The high-powered committee 
shall have the power to revise the list. 

(iii) He shall distribute the remaining one-
third among the members of the Haft 
Chowki as remuneration for their services 
in guarding the Mazar Sharif, its adjoining 
places and its moveable properties." 

So it will appear that the Nazars and the 
offerings are to be spent for good purposes 
and no extortion should be there. I feel, 
however, that the present amendment is not 
sufficient because there is another aspect of 
the question. By this amendment we are going 
to declare the taking of these Nazars or 
offerings by a person who is not a servant of 
the Mazar, or who is not a Nazim, to be 
offence. But it is also possible that the 
servants of the Mazars the Nazims and others 
may be obstructed in getting these Nazars. 

For that purpose I have given notice of an 
amendment the object of which is that these 
persons who are serving the Mazar should for 
the purpose   of 
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the I.P.C. be deemed to be public ser-
vants so that nobody should interfere 
with these people, knowing that if he 
interferes with the work and the per-
formance of the duties under the Act, he 
will be liable to be considered to be 
interfering with a public servant in the 
performance of his duties. At the 
appropriate time I will move that 
amendment. I had given notice of the 
amendment and I have modified it a bit 
and I will move it in the modified form. 

With these words, I give my support to 
this motion. 

[THE DEPUTY CHAIRMAN in the Chair] 
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SHRI R. M. HAJARNAVIS: Madam Deputy 
Chairman, I express my deep gratitude to the 
Members of the House, who have extended 
their whole hearted support to this Bill, for the 
sympathy they have expressed, for the objects 
of the Bill. I have also taken notice of the 
many suggestions which fell from hon. 
Members and at the appropriate time, I assure 
the House, we will give consideration to those 
suggestions. There is however some doubt as 
to the exact significance of the Bill as t0 
whether those persons who rendered assistance 
to the pilgrims, Khadims, are sought to be 
completely excluded from their traditional 
role. I must make it clear that it is certainly 
intended to put down and put down with a 
heavy hand all the abuses which are at pre- 

sent committed in the name of religion, 
whether they are by Nazimg, Sajjadanashins 
or Khuddam against whom numerous 
complaints have been received and voiced. 
But what exactly is the provision of law? The 
House will bear with me, I hope, for a short 
while if I place before the House the various 
provisions of the Act. Under Section 2, sub-
section (d) Durgah Endowment has been 
defined and 'Durgah Endowment' includes 
Durgah Khawaja Saheb, Ajmer, all buildings 
and immovable property within the 
boundaries of the Durgah Sharif and sub-
section (v), says: "All such Nazars or 
offerings as are received on behalf of the 
Durgah by the Nazim or any person 
authorised by him." Therefore, if there is any 
nazar or offering received on behalf of the 
Durgah, that becomes part of the money given 
to the Durgah. 

Now we come to section 14 which says: 

"It shall be lawful to the Nazim or any 
person authorised by him in this behalf, to 
solicit and receive, on behalf of the Durgah, 
any nazars or offerings from any person, 
and notwithstanding anything contained in 
any rule, law or decision to the contrary, no 
person other than the Nazim or any other 
person authorised by him in this behalf, 
shall receive or be entitled to receive nazars 
or offerings on behalf of the Durgah." 

Therefore, the position is like this. The 
moment any person makes an offering to the 
Durgah, then it has got to go into the treasures 
of the Durgah. It cannot be diverted 
elsewhere. That does not prevent, I am sure, 
the Khadims being paid anything for any other 
purpose. The whole object of the Bill is to 
prevent any money which has been offered as 
an offering to the Durgah, being used for pur-
poses which are not regarded as lawful  
purposes  under the Act. 

767 R.S.D.—7. 
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SHRI SYED AHMAD: I would request the 

hon. Minister to clear one point. It has been 
said in this House that offerings made inside 
the compound or the precincts of the Durgah 
only are covered by this Act. If I heard some 
of the hon. Members correctly, that is what I 
gathered. I want to know whether this measure 
covers cases where the offerings are sent by 
money-order? 

SHRI R. M. HAJARNAVIS: I don't think it 
will be part of my submissions to this House 
to give interpretation of the law which of 
course, shall be the business of the courts or 
the functions of the courts to give. The hon. 
Member himself is a very distinguished 
lawyer and I can point out to him section 14 
which clearly states: 

"It shall be lawful to the Nazim or any 
person authorised by him in this behalf, to 
solicit and receive, on behalf of the Durgah, 
any nazars or offerings". 

So    the    substantive part of the section 
speaks about the offerings. 

SHRI KAFISUL HASAN: Even if it is 
offered outside, but if it is given as a nazar to 
the Durgah, it goes to the funds of the Durgah. 

SHRI      M.      GOVTNDA      REDDY 
(Mysore):   If it is a nazar meant for the 
Durgah,  then  certainly  it should go to the 
Durgah. 

SHRI SYED AHMAD: Suppose somebody 
comes t0 me and asks me for a nazarana for 
the Durgah, what happens? Persons come to 
me and ask me: "You give some nazarana for 
the Durgah Saheb." Will that be covered by 
this measure? I do not want the hon. Minister 
to do any interpretations that the courts have 
to do but the case that he puts forward should 
not have any confusion and he should make 
the position clear. 

SHEI R. M. HAJARNAVIS: There is no 
confusion. If the hon. Member feels that the 
words that we have used, if he feels that the 
words used by the draftsman are not clear   .   
. 

THE DEPUTY CHAIRMAN: But the 
Minister can clarify the position and answer 
the point raised by the hon.  Member. 

SHRI R. M. HAJARNAVIS: Yes, Madam, 
and therefore, I submit, if the words lead t0 any 
ambiguity, I shall be grateful to the hon. 
Member if he will suggest to me alternative 
words or an alternative expression which will 
remove the ambiguity. As far as I am 
concerned, Rule 16—rules have been framed 
under the Act—makes the position quite clear. 

THE DEPUTY CHAIRMAN: The point 
about the place of giving and receiving has to 
be clarified, I think. 

SHRI SYED AHMAD: Yes, Madam, my 
point was that. I may add that I am strongly in 
favour of this Bill, although I did not say so in 
so many words. And I want that there should 
be no loopholes in it. Offering nazarana by 
money-order may not be covered and this 
appeared to me to be a loophole and that is 
why I have raised this point now. 

SHRI NAFISUL HASAN: If it is meant for 
the Durgah, it must go to the Durgah, no 
matter where ft was given or how given. 

SHRI R. M. HAJARNAVIS: The hon. 
Member probably is referring to the extract 
from the Report which was read by Shri 
Naflsul Hasan. That is not in the Act. That 
particular limitation does not find place in the 
Act, as. far as I have been able to see. The 
substantive part of the Act is contained in 
section 14 which I have read and which says 
that it shall be the Nazim and the Nazim alone 
who shall solicit and receive the nazarana on 
behalf of the Durgah. And now we are adding 
a clause containing the penal provision to say 
that if any person other than the Nazim 
receives or solicits nazarana, then it will be an 
offence. It is certainly not the intention to 
outlaw the Khadims, for rule 16 which deals 
with the Khadims and their rights says: 
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"(a) The Khadims shall continue to 

perform such duties at the Durgah as they 
have been traditionally performing." 

This rule is certainly not to be overruled by 
this amendment. And then it says: 

"(b) They shall not harass any visitor or 
pilgrim visiting the Dur-gah. 

(c) They shall neither solicit nor receive 
any nazars or offerings from any person on 
behalf of the Durgah or in the name of 
Khawaja Saheb." 

So if they by money-order solicit money on 
behalf of the Durgah and then appropriate it 
for their own u$e, then certainly that will 
become ah offence under this Act, because IF 
is stated here: 

"They shall neither solicit nor receive 
any nazars or offerings from any person on 
behalf of the Durgah." 

And then it is stated: 

"(d). They shall abide by such other rules 
of conduct in the Durgah as the Committee 
may prescribe." 

That is   to say,    their conduct is liable  to  be  
regulated  by the  rules  to be made by the 
Durgah Committee. And then rule 18 states: 

"All nazars and offerings, whether in 
cash or in kind, made by the pilgrims or 
others to the Durgah shall be earmarked for 
The purpose indicated by  the  donor." 

If the purpose is indicated, then it will be used 
for that purpose. But, "In the absence of such 
indication, such nazars or offerings will be 
presumed to have been made for the 
maintenance of the Durgah and accordingly 
credited to its funds." If nothing is mentioned, 
then the presumption is that the offering is for 
the maintenance of the Durgah and it goes to 
its general revenues. If it is given for a 
specific purpose, then 

it   goes  to  that  particular     purpose. That, 
Madam, is the Bill. 

SHRI SYED AHMAD: Madam, I want 
another point to be made clear. It appears 
from the amending clause that this offence is 
non-cognisable. Is that the position? 

SHRI R. M. HAJARNAVIS: I dorft think it 
is cognisable. 

SHRI SYED AHMAD: Then the sanction is 
very inadequate. 

AN HON. MEMBER: How can it be 
cognisable? 

SHRI SYED AHMAD: At least the 
soliciting of money as nazarana, or the 
soliciting of nazarana should be made 
cognisable. If it is not made cognisable,    
then it is quite useless. 

SHRI R M. HAJARNAVIS: No, it is not 
useless. Otherwise it will lead to blackmail 
and a lot of harassment. Let us assume that it 
is effective. If later, in this particular form, it 
is ineffective, then surely we ean make it 
cognisable. 

SHRI NAFISUL HASAN: Later on, \ve can 
make it. 

SHRI R. M. HAJARNAVIS: I am grateful 
to the hon. Member Shri Nafisul Hasan for 
pointing out a certain lacuna and the 
amendment suggested by him is certainly an 
improvement of the Act. It flows out of the 
Report itself and I am grateful to the hon. 
Member and I express my gratitude on behalf 
of the Government for his pointing out these 
improvements. He will no doubt bring the 
amendment at the appropriate time and it shall 
be my privilege to accept it. 

SHRI SYED AHMAD: Before the hon. 
Minister accepts the amendment—I am sorry, 
Madam, I find myself interrupting the hon. 
Minister so many times, though today is the 
first day I do it, and if you wish the~last— I   
would  like  to  get   another     point 
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[Shri Syed Ahmad.] 

cleared. The' 'amendment has been brought by 
my gallant friend Shri Naflsul Hasan to the 
effect that certain employees of the Durgah 
discharging their duties or performing their 
duties should be considered "public servants". 
I think that proposition is too wide a 
proposition, because if it were to apply to all 
the Durgahs or to all religious institutions that 
are' managed by the Government, then it 
would create too many government servants. 
So I suggest that only for the purpose of Ihe 
collection of the nazars they may be deemed 
to be government servants, not otherwise. To 
create Government servants out 0f the priest or 
the manager, the Khadim or somebody who 
just uses the broom in that Dar-gah would be 
going too far so far as the scope of a public 
servant is concerned. 

SHRI R. M. HAJARNAVIS: I move, 
Madam. 

THE DEPUTY CHAIRMAN: The question  
is: 

"That the Bill to amend the Durgah 
Khawaja Saheb Act, 1955, be taken into 
consideration." 

The motion was adopted. 

THE DEPUTY CHAIRMAN: We shall now 
take up the clause by clause consideration of 
the Bill. There is an amendment standing in 
the name of Shri Naflsul Hasan. 

Clause   2—Amendment   of   Section 14 

SHRI NAFISUL HASAN: Madam, I beg to 
move: 

"That at page 1,— 

(i) in line 9, for the word 'subsection', 
the word 'sub-sections' be substituted; 
and 

(ii) after line 12, the following be 
added, namely:— 

'(3) The Nazim, the Sajjada-nashin, 
the employees and servants of the 
Durgah Endowment and all other 
persons authorised to do any act under 
this Act shall, while acting or 
purporting to act in pursuance of any 
of the provisions made by or under this 
Act, be deemed to be public servants 
within the meaning of section ' 21 of 
the Indian Penal Code.'" 

I have not much to say about this 
amendment as the hon. Minister has indicated 
that he is prepared to accept it. But as far as 
the objection raised by my friend, Mr. Syed 
Ahmed, is concerned, I may tell him that there 
is a similar provision in the Muslim Wakfs 
Act. Section 46 0f the Muslim Wakfs Act, 
1954, reads as follows: 

"The Commissioner, every auditor, every 
officer and servant of the Board and every 
other person duly appointed to discharge 
any dutiel imposed upon him by this Act or 
rules or orders made thereunder would be 
deemed to be a public servant within the 
meaning of section 21 of the Indian Penal 
Code." 

Therefore, there is nothing new that is sought 
to be done here. This provision is already 
there in the Muslim Wakfs Act and since we 
are regulating the administration of this 
Durgah by means of an Act, and if certain 
duties are being performed by the employees 
or by the Sajjadanashins or Nazim, duties 
imposed by this Act, I think there is no harm 
in treating them as public servants and this is 
in line with similar provisions in other 
enactments. I hope the House will be pleased 
to accept this. 

The question UJOS proposed. 

THE, DEPUTY CHAIRMAN: The Minister 
has already accepted this amendment? 

SHRI R. M. HAJARNAVIS: Yes, Madam. 
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THE DEPUTY    CHAIRMAN:      The 
question is: 

"That at page 1,— 
(i) in line 9, for the word 'subsection' 

the word 'sub-sections' be substituted; 
and 

(ii) after line 12, the following be 
added namely: — 

'(3) The Nazim, the Sajjada-nashin, 
the employees and servants of the 
Durgah Endowment and all other 
persons authorised to do any act under 
this Act shall, while acting or 
purporting to act in pursuance of any 
of the provisions made by or under 
this Act, be deemed to be public 
servants within the meaning of section 
21 of the Indian Penal Code.' " 

The motion was adopted. 

THE DEPUTY    CHAIRMAN:      The 
question is: 

"That clause 2, as amended, stand part of 
the Bill." 

The motion was adopted. 

Clause 2, as amended,   was added to the 
Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI R. M. HAJARNAVIS:  Madam, I 
move: 

"That the Bill,  as amended,     be 
passed." 

The question was put and the motion was 
adopted. 

MOTION  REGARDING  COMMITTEE 
ON   PUBLIC      UNDERTAKINGS 

THE MINISTER OF INDUSTRY (SHRI N. 
KANUNGO) ; Madam, I move: 

"That this House concurs in the 
recommendation of the Lok Sabha that the 
Rajya Sabha do agree to nominate five 
members from the Rajya Sabha to associate 
with the Committee on Public Undertak-
ings." 

Madam,   the   original      motion   has three 
parts.    Paras 1 and 3 deal witk the size and 
composition of    the proposed committee.   
Para 2 is the substantive part of the motion.    
The history and concept of this motion    are 
fairly well-known  to  many  Members of both 
the Houses.   Therefore, I shall endeavour to  
take  as     little  time  as possible  of  this  
House.    The  Resolution  on  Industrial  
Policy,   which  ha3 the approval of both the    
Houses, is the   sheet  anchor   of  all  the   
roli^ies of the Government.   According   to the 
Resolution, there is a group of industries  in 
which the  State only would have  the  initiative     
and     ownership. There  is  the  other  group 
where  initiative  is  open  to  private   
enterprise but the Government can enter in the 
field  if the circumstances justify this step.    In  
the first     category,     many undertakings have 
already been established and more will come 
into being in course of time.   Most of the 
undertakings are established as joint stock 
companies        registered     under     the 
Companies Act.    Such companies are 
regulated   like   any      other   company 
according to  the    provisions of    the 
Companies Act and such regulation is rather 
elaborate.    The Companies Act has some 
special provisions regarding Government  
companies    inasmuch as it is obligatory for 
such companies to place     their     annual     
reports     and accounts on the Table of the 
Houses of    Parliament     and    the    Auditor-
General has special powers of supervision of 
the audit of such companies. In other words,  
Government    undertakings,' by  and  large,   
besides  being governed by the elaborate 
provisions of the Companies Act, are also 
subject to special regulation.    In such under-
takings     a Minister or    Government has  no  
more  power than that of     a shareholder vis-a-
vis the     Company. This     arrangement    is     
designed to 


